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(c) Government do not have any pro-
posal to make lood the financial loss if 
any suffered by traders and industrialists. 

(d) Information is being collected and 
will be laid 'on the Table of the House to the 
ex.tend availabk. 

(e) and (0. Government have written to 
all the chief executive emphasising the need 
for normalisiug the working of dearing 
houses. Banks have also been asked to ensure 
that prompt action is taken to remedy any 
dcticil.!ncies which contributl! to the disruption 
of clearing functions. Banks have been 
further advised to take prompt and effective 
departmental action, whenever there arc 
instences of indiscipline on the part of the 
staff. 

Amendment to Taxa lion and Industrial 
Poli{'Y 

2882. SHRI VISHNU MODI: 
SHRI SHANTl DHARIWAL 

Will the Minister of PINANCE be 
pleased to state : 

(a) whether Government propuse to 
amend the taxation policy with a view to 
accekrate economic JevcJopm.:11l; 

(b) if so, the outline of this proposal; 

(c) the time by which a decision is 
likely to be takl!ll by Government thereon; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (d). 
A Long Term Fiscal Policy is in the process 
of formulation. It is boped to complete the 
work by the end of September, 1985 or so. 

Detectioll of Money through Tax ~aids 
in 19~4·tlS 

2883. SHRI S. KRISHNA KUMAR 
Will the Minister of FINANC~ be pleased 
to state : 

(a) the total worth of unaccounted 
money and assets detected through tax raids 
in 1984-H5; 

(b) the percentage of this detected total 
was confiscated by Government; 

(c) the number of cases of real estate 
compulsonly acquired by Government where 
the sale deeds showed artiticially lowered 
price to evade laxes during the same period; 
and 

, (d) the total value of the properties 
compulsorily acquired in this manner '[ 

THE MlNISTER OF STATE IN THE 
MINIS fRY OF l'INANCE (SHRI 
JANAR0HANA POOJAR Y): (a) and ,b). 
During the scarf.:hes conducted by Income-
tax l)cparunent in the year 1984-85, assets 
worth Rs. 30.18 cron:s approximately were 
found out of WfliCh assets WOI lh Rs. 25.08 
crores approximately were ~..:jzcd, as the 
same were prima-facie unexplained. The 
perct:ntagc of seizure out of total assets 
found ouring the searches comes to 83%. 

(c) and (d). In the )'car 191)4-85, 
52 on.iers w~,e passed lor a..:quisillun of 
imilluvable propcrLH:~ but these un.1crs have 
not yet bCCOlll~ lina!. <":011SI.:4 uemly the 
value of pr~)penlc~ (.'olJ1pubo; ily a(.'qulfco by 
the Government ounng thiS pcnoJ IS ni1. 

Income Tax Defaulters 

2Sg4. SHRI S. KRISHNA KUMAR 
Will lh~ MlDlster of FINANCE be pleased 
to Slate ; 

(a) thc panil:ulars for the ten Jargest 
personal int..:omc lax defaulters In the country 
and what arc their arrears; and 

\b) the reasons for Government not 
rct..:overtng the arrears so far? 

THE MINISTER OF STATE IN THE 
MIN1!:>TR. Y 01" l~JNANCE (SHkl 
JANARUHANA POOJAR Y) : \a) aud (b). 
Tbc requisite iuformalion regardmg lop ten 
indlviuuals aga1l1st whom income~lax 
demanos werc oU1SlaudlD& as on 31-3.J98S 
is aiven in the statement below. 




